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capacity continues subject to the following
conditions:—

(i) No additional plant and machinery is
installed  (except minor  balancing
equipment procured indigenously);

(i1) No additional expenditure of foreign
exchange is involved; and

(iii)) Such extra production does not

occasion any additional demand for scarce
raw materials.
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(g) The general policy in this regard has
beien outlined in the Guidelines for Industries
(Part I) Policy & Procedures published by the
Ministry of Industry as amended from time to
time. It is also subject to location policy of
Government. I, respect of the proposals for
expansion of the capacity of the items of
drugs and pharmaceuticals, the provisions of
the Drug Policy are also kept in view besides
the general guidelines.

Statement
SL  Name of the Unit Licensed/ PRODUCTION IN KGS.
No. Registered ——— = ———————— -~
Capacity 1979 1980 1981
(Jan. to
Y)
[ 2 3 4 5 6
1. M/s. CIPLA 685 kgs. 156 298 161
2. M/s. Fairdeal 6o kg NIL 16 14
According to DGTD, there are no separate
imtallngi capacities for Salbutamol as
it is reported to be manufatured in
multi-purpose plants along with other
bulk drugs
12 NOON.

[Mr. Deputy Chairman in the Chair]

REFERENCE TO THE REPORTED
FINDINGS OF THE COMMISSION OF
INQUIRY ON THE COMMUNAL RIOTS
IN JAMSHEDPUR IN APRIL, 1979.

MR. DEPUTY CHAIRMAN: Now, Papers
to be laid on the Table . ..

SEVERAL HON. MEMBERS: Sir,...

(Interruption*)

MR. DEPUTY CHAIRMAN: Please »it
down, all of you. I cannot hear * single word,
I cannot follow any of you. Please git down.

s doqa femd w0 ( IEe
wiw) far Fgw owT ¥ AW gw
gt ... (swEm) ...

1002 RS—..

L1 io Q'T‘O W" (mm):
¥To OFo UHo & f@ATh &Y
& faee Fw & famr & foaE 92
gt @gw . ... (=wEm)

w1 wgvr Avgw few ( Fagre) :wio
THo UFo WIT 9 Y AT & Feot WTH
wear .. .. (maeA)

MR. DEPUTY CHAIRMAN: Reporters,
don't write anything.

I request all Members to please sit down
and listen to me. . . (Interruptions) Please
listen, nothing is going on record. Please take
your seats.

SEVERAL HON. MEMBERS: Not

record.
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MR. DEPUTY CHAIRMAN; Nothing is
being recorded. Unless I am able to hear what
is it all about, I cannot allow anything . . .
(Interruptions). Please take your seat . . .

(Interruptions)

SHRI S. KUMARAN (Kerala):
want the report to be
(.Interruptions)

SHRI N. K. P. SALVE (Maharashtra): Sir,
two new, items have appeared in different
newspapers today and these caused grave
concern throughout the country. One of them
is about a report which refers to the heinous
crimes committed by RSS... (Interruptions) in
instigating passion* and creating frenzy . . .
(Interruptions).

SHRI N. K. P. SALVE: Why he is so
much perturbed ,may I know. .
S FT FEOr R (A )
Tg WA F AW ¥ AW ©TWF
fg 37
SHRI N. K. P. SALVE; What Mr.
Antulay committed has not . . .
(Interruptions)

We also
discussed...

ot A gou wreardt - qgw
gdifoe (gd wrE smafa adt

(Interruptions)

SHRI LAL K. ADVANI: Let there be a
full discussion, we have no ob-jecion .

(Interruptions)

SHRI N. K. P. SALVE; My submission must

be hear. . . (Interruptions)

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh): It is a manipulated report . . .
(Interruptions). There is manipulation.

SHRI LAL K. ADVANI: Let the report be
laid on the Table .

(Interruptions)

MR. DEPUTY CHAIRMAN; Please take
your seats. That report, I am
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told, is perhaps with the State Government and
it has to be laid on thqt.. Table of their House, I
do not know. I do not know whether it is here. .
. (Interruptions). If. the report is made available
here, then”there should bt a proper motion for
discussing it here. Then we can discuss it . . .
(Interruptions)

SHRI N. K. P. SALVE: I will take only two
minutes . . . (Interruptions). No technicality must
be brought into this. So far as the report is
concerned, it is a disgrace to the nation . . .
(Interruptions). The i crime was committed by
an association which wa, connected with the
assassination of Mahatma  Gandhi, an
association which has been systematically
whipping up communal frenzy in this House and
outside . . . (interruptions) .

st wrw pom WAl A
warfE st il KYgEn A
aQfe U¥e FFV 47 34 fF wfiv
T R g qwr § fR g
T8 9r FTCATT q At @ ¢
So far as we are concerned, we are
willing to iace any  discussion.
ot o & gy & o el
aoey fmv R 39 oo gw DfEe
T G §ft 71 fom wfea
1w, g W g aw R
fe¥ gt wmiamly w61 ag g
w1 4 Ao it o femne A
it 1 qeEt G oF Wi S
fog¥é sy & fow % w3 F gy A
1 ¥ fw fae faemr o )

SHRI N. K. P. SALVE: Sir, the topmost
priority in this House has to be given to the
report on the Jam-shedpur riots.

(Interuptions)

Expunged as ordered by the Chair.
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SHRI LAL K. ADANI: Yes. Let it MJ|S

discussed.
(Interruptions)

SHRI LAL K. ADVANI:
discussed.

Yes. Let it be

(Interruptions)
SHRI N. K. P. SALVE: Secondly Sir, there
is an allegation... (Interruptions)
ot §zqq fasd <ot : WIgT @ga
arfagtastr @ & . . . (Waum)

SHRI N. K. P. SALVE: Sir, there is an
allegation. (Interruptions). Sir, there is a report
here that they are "thinking of dropping the
case against Mr. Desai and Mr. Patel in respect
of tht gold auctions. If there ever was a most
heinous and most

corrup_ (Interruptions)..  act

it was the one which was per-and it was the
gold auctiong (Interruptions). We do not
know how the Cabinet Committee is thinking
of dropping this case.

(Interruptions) MR. DEPUTY
CHAIRMAN: Mr. Salve, shall we go by the
List of Business? (Interruptions). Shall we
take up the business in a way which would be
desirable? (Interruptions). I have heard you,
Mr. Salve.

SHRI N. K. P. SALVE: What is the way in
which we have to go? (Interruptions). They
can discuss the Antulay affair on the basis of
newspaper reports?

(Interuptions).

MR. DEPUTY CHAIRMAN: I have heard
you Mr. Salve. Please take your seat.
(Interruptions). All of you, please take your
seats first. Now, if you want to discuss the
report on the Jamshedpur riots, please have a
copy placed on the Table of the House or at
least have it placed in the Library and then
move a proper motion.

SOME HON. MEMBERS: Yes, Yes.

MR. DEPUTY CHAIRMAN; That way we
can discuss and I have no objection. We have
to get a copy of the report and unless you
bring it here, you cannot discuss it. Probably
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it has been presented to the State
Government. (Interruptions).

SHRI N.IK.P. SALVE: I was making a
statement with regard to the gold auction by
the previous Government.

(Interruptions)

MR. DEPUTY CHAIRMAN: 1 have
allowed already two persons to make a special
mention about the Gold Auction Inquiry
Committee Report and the Jamshedpur Riots
Inquiry Committee Report. I have already
allowed. Special Mentions which will come at
the proper time. What more do you want? If
you want to discuss it, you bring a proper
motion before the House.

(Interruptions)
SHRI P. RAMAMURTI (Tamil
Nadu): Mr. Deputy Chairman, Sir,

(Interruptions)

MR. DEPUTY CHAIRMAN: You have to
move a proper motion.

SHRI P. RAMAMURTI: Mr. Deputy
Chairman, Sir, please allow me to speak.
(Interruptions). Why don't you allow me to
speak? (Interruptions). Please let me speak.
(Interruptions). Mr. Khaparde, please let me
speak (Interruptiosn). Mr. Deputy Chairman,
Sir, please let me speak.

(Interruptions)

SHRI SHIVA CHANDRA JHA (Bihar):
Sir, on a point of order. (Interruptions).

SHRI P. RAMAMURTI Mr. Deputy
Chairman, Sir,..

SHRI NARSINGH NARAIN PANDEY

(Uttar Pradesh): Sir, please hear me.
(Interruptions)

Mr. Deputy Chairman, Sir, please hear me.

MR. DEPUTY CHAIRMAN: If you want
to discuss the report, you have to move a
proper motion. Interrup-tions). There are only
four days left and you have to find a way out
for that.
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SHRI NARSINGH NARAIN PAN-

DE: Mr. Deputy Chairman, Sir, please l
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*Expunged as ordered by the Chair.
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N fegrgeama w8 T A 9 A1
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% #f M8 I8 ax® & gY, ¥ 9%
g 75 & fqv am 9w 8 9
T FBIF | TH AW A frgEm
arq faearawia fear g ) fegeam 9
A qpAgd & fEars mwr &t
g | IR Ty fegr g, I
fgegema # oz agara q faarax
T AT AL 1 R NI W
fear 41 gza A /1% @ frar smar
Ufzq 1 fa® eqmwa dwa F 9 T
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UTTAT OATHZA F1 AT AT | 0
a1 oA fwar smu @7 feeraeey
@t qtfeat T aEn 7 arfad wta 3%
NZY AT
SHRI P. RAMAMURTI: Mr.

Chairman, [ am on my
me to speak. (Interruptiona).

SHRIJ. K. JAIN: Yo» are a
follower of Mahatma Gandhi. (Interruptions)

Deputy
legs. Kindly allow

AR FAd oo, ()

st ww @Ew () ¢ ogea
CFAT M FAA A www 1 e
... (vowamw)

- *Expunged :s'n;ﬂered by the Chair.
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SHRI P. RAMAMURTI; Mr. De
puty Chairman, Sir, we are all so
deeply exercised over (Inter
ruptions) We are deeply exercised

over the report that has appeared in
the Press this morning over the
Jamahedpur communal riots. Even at
that time we had raised this question
why these communal riots had taken
place. It is not the first time that
I am raising it. At that time itself—
your Government was not there;
the Janata Government was there—
we had raised this question. There
fore, Sir. we want to discuss this
question and. . .. (Interruptions)

We want to isolate those forces in
this country which do not stand for
secularism, which stand for communal
riot in this country We want to dis
cuss the whole question. Therefore,
I would wurge upon the Government
to place a copy of the Report immedi
ately on the table of the House and
if necessary, extend this session of
Parliament in order to enable us to

have a full discussion on that—a
meaningful  discussion on that. The
Report should be in our hands.
We should not just shout slogans

at each other. Therefore, let the
people also have the opportunity and
let the other people also have
the opportunity to defend them-
selves. We want to be fair to everybody. Let
there be a complete discussion, a full
discussion, a  thorough  discussion—if
necessary, for two days. Let there be a
complete discussion. Sir, instead of shouting
and holding up this House. Therefore, Sir, I
would request you to convey to the Chairman
and also request the Government and leaders
to convey to the Government that It is
necessary that a discussion on this problem of
communal riots in this House should take
place in order to isolate those forces In this
country which are working for communal dis-
harmony and communal disunity. Therefore,
Sir, T ask them to extend the session of the
House so that we can have a thorough
discussion on this.

(Interruptions).
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MR. DEPUTY CHAIRMAN: I can bear
you all.

naEt @ g1 qan o oam dfw
{Interruptions) § gm1 TATHRAT |,

. . . (vmamA)

SHRI PILOO MODY (Gujarat): Mr.
Deputy ChainnanrSir . . . (Interruption*).

SHRI NARSINGH NARAIN PANDEY:
Sir.
(Interruptioni).
MR. DEPUTY CHATRMAN: No,
call you. .. (Interruption*).

st wrcfeg T qrvaw ¢ wTq A8
TAry, A wrAar g am agt €8
gt & A mm*
How do you say that you wui noi can me?
Before eleven o'clock I had given notice. 1
am the first to give notice. And you say:
You won't call me?  (Interruptions).

MR. DEPUTY CHATRMAN; I hava not

said that . ..

I will

(Interruptions).

SHRI NARSINGH NARAIN PANDEY:
Try to be impartial.*
(Interruptions).

&t Fgqwafa : AT [3@ 1o
Fra g £ 7 g7 amarfE w 9%
SUEREEEE CEAR Cif- NI R E e
nZaiaNiau, Ig 97 & FFAT 8
af smata g . . . (cwEE™)
QRSN ATHIT A4 B AY §9 9%
qga T AfAT | g7 TEET A LAY

. (=maar)
SHRI NARSINGH NARAIN PANDEY: I
have given in writing that I am going to . . .
(Interruptions) I say to you that you must be

impartial. (Interruptidns). The Chair should
be impartial.

(Interruptioni).

*Expunged as ordered by the Chair.
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SHR] NARSINGH NARAIN PAN-

DEY: There must bs impartiality
from the Chair. I must say this.

(Interruptions).
oft svwwwfiv: 83 amar s g
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wfaq qrFf #t aw FLAT 30 | faQdr
A B AR AT TEN HT AFA |
@ a1 aza a wgwr fs oar g
qrF 4ar F A% T | ANF ArAAm
a%er AW 9T g am @
wiae § az sgar § & s ofar
wig aua fraffa 5o g—nfan
wiwa # fad wg a1 379 9 grawar
g AIS-TA-H17T, WIZ-¥ feamwy, §la-¥
feanwra-~ar 913 §a1 r avar &,
af #if arsfa 7@ & wr W
dark g1 (swasm)

THE LEADER OP THE HOUSE (SHRI
PRANAB KUMAR MUKHERIJEE): So far as this
matter is concerned, I do not know how I do come
into the picture. Sometimes, Members mention their
matters. Even before the Question Hour started, Mr.
R&ma-murti wanted to mention something.
Unfortunately, this has become a kind of practice.
One day, the wholt Question Hour could not be
taken up. The hon. Members want to mention their
matters. They want to discuss their subjects or to
raise their points. It ia for them to do so. Thereafter,
we in the Business Advisory Committee devide as
to what items we can take up and what time we can
allot to them. It is for you to regulate the House and
decide when you will allow to speak. Nei-their I nor
you can decide on the Floor of the House as to what
items will be taken up for discussion and how much
time we can give to those items. There is a set
procedure for this. We shall follow that.

(F T T

=y F3aquaty T ATH
®IR WM 435 FET |

-y

TAM o

qreTy H oo

Y Fefag Aregmarg : # A
#7711 qraagt 3 9o} W LeEg
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HRI .PILOO MODY: Mr. Deputy Chairman,
Sir. I regret the orchestrated noise that was
going on on a matter which is not at all
controversial.  (Interruptions) It is not at
all
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controversial. And I also regret the fact that
something is started over which .

SHRI SYED SIBTE RAZI; He is
a Once he was having a badge
on him saying, His hands are
red

(Interruptions)

SHRI PILOO MODY: Why are you
stopping him? 6ir, in this Parliament we are
doomed to listen to illiterate and uncouth
people. So, there is no question of wanting to
top him.  Let them have their say.

SHRI N. K. P. SALVE: That is why we
have to listen to you.

SHRI PILOO MODY: That is why we
heard you a little while ago. And that is why |
said—"this Parliament" of which you are also
a part and I am also a part. Now, you had
your say. Sit down.

SHRI N. K. P. SALVE: I am not sitting
down.
(Interruptions)

Sir, how can he arrogate to himself the
authority. It is very highly undesirable.
(Interruptions)

SHRI PILOO MODY: Mr. Salve, if you
pretend to be a gentleman, you should have
objected to what he said and not to what I
said. But it is obvious you are not. So, please
sit down.

(Interruptions)

(MOLANA)
Rajasthan):
(Interruptions)

SHRI N. K. P. SALVE: Sir, on a point of
submission. In a matter like this when the
entire House is agitated, when th, entire
country is concerned over this matter, if you
have to hear the leaders of the Opposition, if
you have to hear the leaders of the ruling
party, at least one thing is expected that this
sort of trading abuses which is going on
between Mr. Piloo Mody and others should
not be

SHRI
HAQ (

ASRARUL
You are a

*Expunged as
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allowed. The manner in which

(Interruptions) If you make , personal comment
on me. I shall not sit down. Who the hell are you
to ask "~ me to sit down? You better sit down?
(Interruptions-) Sir you must curtail thig attitude.

(Interruptions)
SHRI PILOO MODY: W, have
enough in the House. Pleas
ait down.

(Interruptions)

MR. DEPUTY CHAIRMAN: I don't think
the world is right.

SHRI N. K. P. SALVE: Sir, it ia much
better to be a than to be an and a

SHRI PILOO MODY: Mr. Deputy
Chairman, Sir, I was just saying that on an
issue like this; where there is no controversy
at all, we all want a discussion, including the
alleged victims of this discussion who are
supposed to be our friends of the BJP, who
are implied in some way to be under attack.
Even they want a discussion.

SHRI JAGANNATHRAO JOSHI (Delhi):
We ar, ready for a discussion.

SHRI PILOO MODY: Where is the question
of making all this hallo, gulla, may I know,
unless it is orchestrated and meant to divert
the attention from a more substantial issue of
what is happening in. the whole country as
represented by Mr. Antulay. (Interruptions)

What is more, Sir, only this morning, you
were unfortunately not here. But I am sure
that your loud speaker in your room, your
relay service was very busy. We had the most
unseemly spectacle over here. At 11 o'clook
the Chairman promised us that he will
continue to sit beyond 12. And it is on that
assurance that Mr. Rama-murti, who had ,
submission to make, who had made it quite
clear why he

irdered by the Chair.
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was making it at 11 o'clock instead of 12 o'clock,
agreed to make it at 12 o'clock.

MR. DEPUTY CHAIRMAN: Leave that matter.

SHRI PILOO MODY: No, no, Sir. It is very well
tied. He made it quite clear why he wanted to make
it all 11 o'clock and not because he wanted to
infringe on the Question Hour but because there is
no other way that we can address ourselves to the
Chairman except in his Chamber. And some of us at
any rate find it abhorrent to speak to the Chairman
in his Chamber. We would like to speak to him here
on the floor of the House. And therefore, it was for
that reason .

MR. DEPUTY CHAIRMAN; That is a different
matter.

(Interruptions)

SHRI PILOO MODY: Will you please allow me
to speak?

MR. DEPUTY CHAIRMAN: Let us dispose of
this matter first.

SHRI PILOO MODY: Even yesterday .
(Interruptions)

MR DEPUTY CHAIRMAN: Let us dispose of
this matter first.

SHRI PILOO MODY: I am disposing of this matter
for you by saying that all of us want a discussion and I
am disposing of this matter by requesting you to ask
the Government to hold a discussion either here or
anywhere that they want, or it is feasible to do so, at
the earliest possible occasion, so that we have a full
discussion on thig question. There is no question of any
controversy on the report at all. And if they want to
create a controversy there must be some mala fides
attached behind that (Interruptions)

MR. DEPUTY CHAIRMAN: Yes, Mr. Sukul,
please be brief. One by one please.

Communal Riots in 210
Jamshcdxmr

SHRI P. N. SUKUL (Uttar Pradesh) .
Sir, a motion signed by several Members
hag already been submitted at 10.15 this
morning. So many Members want a full-
fledged discussion. What is your ruling?
Why ar, you inviting them to comment
upon this thing?

MR. DEPUTY CHAIRMAN: It has
been just received. It will be considered.
If you have given a notice for Calling
Attention. it will be considered.

SHRI P. N. SUKUL: We want your
ruling immediately.

MR DEPUTY CHAIRMAN: That will
be considered by the Chairman later on.

SHRI P. N. SUKUL: Otherwise they will

be diverting the attention. (Interruptions)

MR. DEPUTY CHAIRMAN: Yea, Shri
Razi.

it §ag  fasy wit : av, ug
FE A% AW AgT B @mEi & o
swzra § A o wrEArd @s g
# wrra =awr a1 facrge ad far
g1 A 3w far qgw @
frinlt @ & @ 5 AETOE &
ww A & fawrs agt 4T agm A7-
2T adF 9T TAT IoTE ATC ZA AR
¥ Ia TR AT aTH A ATQ AEA!
@, @dr 1 afwr fava F1 Fa ag
qr fr wiff w3sga AW A9E
ATHA  TET B AT EHTU ATAATHT 37
AT FLF gU A F1fem nZwa qAwra
F1 AL TG arfer qaraga A1 2
A A & FTCAZA T &6 | AT
ot Az4 AT IART ALATHL T
AT FIF U T AT 7 I aw
7@ F1a Fr g < 4 fa g anfem
HeFA I TATAY IF & WK EW
ama w1 garaa 4 fx g2 fzm @ 9w
q@T A 1 AW AmT g &
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WIEATHT R qarw A R,  Jor ¥ o
T O B AEAT P AT @,
gafrg Ave ¥4 97 g awq wadAr
gfqr g
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Hlsft dae mgma gt fedt %t azatw foad T wrEE afen

WA wigm ARy ¥ 1979
€oar & fHare & faafadr & amx
Iad S # @ g arg @
7 wwAar g fo fggeam o arard
¥ ae aiw thign ¥ agn agemd
|37 @A ¥, W AT @A @,
wfg fs sz & fear &

(sraam@) aga ug @@ R v @ &
T 1]

ot gyEwmfr : aga 9® ama

® gt @ faq we A wgi e

SHRI ARVIND GANESH KUL-KARANI

faa ara ?ﬁ?’ﬁr W’IT_& Ars TFAAY  (Maharashtra): Sir, I rise to support the demands
S/NEY 7 7 ATAT F FIT QAT AT made by all Members of the House for a discussion.

 AFT AT TITAZ A W

Sir, in 1979 when this incident took place, we were
one with the Congress-I members to demand for

w% ST T & NETAZH !’r;-n' appointment of a commission, and after pressure

et &1 7z fuR war wwg 0T

from the Centre as well as the Chief Minister, a
commission was appointed. Sir, secularism of the

QE. 3 ﬂ ok 4 gz A far country is a very important object of our culture and
AT AT TA A7 T AL I UK @y W demand a discussion on it. As the Leader of the

BT AT ) AdRgE 71 ag fear

House has said, it can be brought under a motion or
a calling attention; it is for you to decide. My

W Tad g W ﬂg a faasd nr anxiety is that the discussion should be confined to

AR azei g faoe oA
F ;e Al qar |y w2i, #@E AR

this commission's report as well as to what
happened at Moradabad and Aligrah, and this
occasion should not be made use of to divert the

Tl H, M IfH ART tf, FAT) attention on Mr. Antulay's case... (Interruptions).

famr amrfzaramar 1+ @ wAE

This deserves a discussion... (Interruptions). I
request you to be here to listen to us, not as the

T AR 337 47 4 o 1 UAATT A Chairman did; he promised me but has gone away.

A Frs femgeaa & asrdm ¥
0z iz 2 afes T orare a WY

So I desire that you please sit here and listen to us
on the discussion on Jamshedpur and the carnage at
Moradabad and Aligarh which also should be

30 ©7 'q Eq:ﬁ[ .q:{f‘,;;“ :_]@ ][Ffi’ % discussed.

fa 2a% wmaz oy wfsedi =1 am
frar wtar 8, T arsdt =1 s
faar aar 2, awE =\ Aree wae
oo 71 71 R & faafay o

qiews sgzar war g0 K awgar

gfe aFnam FEfeoama &
Az fmimmarca o 3w A
TG THA T AT & owT wan
g7 37 97 qrr o are fam g
T Ta7 7Y FrqiE 3 a1 ©

TAe i TaaE @ st a5 fanr 2

.,T &
q1 T4 95 30 @ ? T T2 TF O590%
g7 1afre @ sz fe WE am
a0 2 &1 T4 3@ F I q1 29

I1 1 Devnagri Translateration.

st wEx wgw fas TrawTTfa

7@, az o wwee 8 feed ard
¢ ng Foird &1 wft Alew Ay wew T
rz ar ard 3 adr 2€ A g fe
g wegrd arfzatgargEn Har af
£1 ag 1979 WIZA AT IMT AT
gardy Yar ghezr oft ¥ ag Aw A A
TR . . . . (sqwarw) ARARGT A
wzard afl, wdg W war §
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agl, wEgT w1 owEar g ad .
(vam) .. au gfo, (e
qars WeXi ¥ g wW 4w W A1
TAE WE AT T A HIT oo
THo HRAFAGIATITE . . (wawwm)
(wram™) agWA AzA FINR AT

ared gr @ ¥ fa e wrw
s 33T arf grévE  aw..
(wrwam) % 3o AFf wgr Trgar .
¥ Fgar Trgar g fr = @ _ardq fooe
NIFIAATNRAT ¢ . . (WqaE™)
wur gfag, s

"while the seeds of communal hatred
were sown by the Sarsangh -halak of the RSS
Balasaheb Deorw n his speech on April
1979, Mr. Dina Vath Pandey, the then Janata
Party \SLA representing Jasshedpur (East)
tonstituency ' directly contributed to he
outbreak of riot', according to the Indings of
the Commission."

st Igmwefa . A 2w
%Y 7 ¥q 97 ags 3 AT at@m.
(wram)

SHRI MAHENDRA MOHAN MIS- RA

The report further says:

"After giving careful and serious
consideration to all the materials that are
on record, the commission is of the view
that the RSS, with its extensive
organisation in Jamshedpur and which had
close link* with the Jana Sangh and the
Bhara-tive Majdoor Sangh, had a positive
hand in creating a climate which was most
propitious for the outbreak of the
communal disturbances."

"The commission on Mr. Dina Nath
Pandey's role before and during the riots
concludes '...Shri Dina Nath Pandey was a
member of the RSS, his actions followed a
line which was in fulfilment of the general
scheme of the Hindu com-nunalists of
Jamshedpur and that
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Jamshedpur
they were also aimed at achieving the plan
announced in the leaflet circulated by
them..." ... (Interruption,})

ot Jyawwte ¢ IA%T @ aga
gy, ag T wfagrr

=i Agex A (e | v a1 we
ag & f& oo wrat w1 As
g faQe) ww & W

(wrraT)

it g avmfee (vgew) ¢
7T sqmeqr ¥T oW B . L. L.
(warwer)

SRS SRR TR Sk
a5 ® TwA Fa 3 fao o
argd ¥, g1 arsar &1 @f w2 9w
2 e, s, & sigm fa ta
q7 . . . (3w=9r)

ot Sawrata ¢ g1 war

qragez wiga fas o & agar fa
W 97 aerar @ &9 ana fqastia
#¥ anw gw aua fawargds |
(smaewt) wvwre ®1 w afern 4
a7 Fvq g1 wigare ¢, («wwam)
ol FIZT F1, W70 0H o0He T A58H
A WET 41 CEC-IFE A1 Gl
2, val qff &1 fgrgeam 7 g9 €1
Awg A€t @ | wraad €1 Wi ag
fgeg W7 waawm fuss? ¥R €,
FEYAA TTAEH FLAT F7 AE ARC B
¥ THEl W arAr WET ¥ Aw
qard B . . . (wwuw)
T

q grrez wRt wfere), g @
T4 wiw A7 anda wva ¢ f@ anww
97 AT &V F adima w1 39E
Txifaa gug, @8 v 1A agw AgA
g 1 Far gz s fr fawoa
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CTICAY FHE ¥A w@ 97 faET
*7rr Wt ang faga s gfE
zarrr . wixz fgada uAigad
AN T aft 2, wfaw ew., L ..

SHRI PRANAB KUMAR MUKHER-
JEE: All the leaders are invited. You can
also join.

st avex wat o, 7 1A
ZW % FEAT wga & f& fam am
1976 ¥ Tg T g ¥, <fF W
frgre & % a& 2 wiv wiae ga
Ty &, I8 aw gArr ordf F T
a1 f5 €8 ¥T F g & I N
FAATY FFAHTTo TH oUA o H FITE |
8 90 AR w@ @ fv ¥m
N T OT AR AT FEEAT aLHIAR
TIAGI UHo UAo To, XiAT 1Y
qrzg # | wRroT % werfma o
T rgw ar gy qwrer 3g AW
a#t fawar

uT 9379 7 & 5 78 frdid
w1 fawrfrr § wiv 97 qv fawrfost
97 g4 *¥q7 F7a1 Trfgy #qifs arew-
zifaw 40 gwit 2w ¥ omifas
W7 gRfeedy s7da ¥ fog o oar
T 2 qar § g1 53 W W q@
A% ¥W = 8 fardw, a1 a5 g
aw A aqfaeds aaga &1 vWwr T4
%7 A%y | vafag g7 aga wrAws
g ¥ o7 v F18 gaw frar o,
fas srfar waws 3 @f7o o8 T
qr F9f F16r g g o ¥@ 97
frow 7gm g wrfad w7 faae
aza & [=v faads ceagad a9
7 g # ogas foeaar =g

MR. DEPUTY CHAIRMAN: There are so
many parties. I have to call at least one from

each party.
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it forer o W c gt 77 oY L
(wqem) @3 Far Az A W
aa fead & @7 . . . (=)
oy, #q1 fagw a1 § . | . (wowww)
aar Na a7, fFax s @, af gt
T@i €1, FaT 9 qg A AT L. ..
(e

st safir wrfer ¢ ygEw
T4z & ATt § gEa § A g A
HE, IR a@ T § war
FATE | T8 agn §) a%T § WX
1 HIET WITH AT a9E fran we
faa A #3ifs @ 97 wawT 76 @
fs o N fearr wag s g &
FAT TEA GIT &, I IW & A
v uiv gart faegafow 3 ama
war 2 1 afsw, sy, # owew
sqIH Uf 9T aa s 97 e@fsa
Trgar § f& « sy F g3 wrd
—anwagr ¥ art ¥ o frovd qrd
2, Fa® wrag oA fagm awr
9TA 9T TRT AT TET RN

¥ JrAT wEew : fyEvy 8w
A TE R

sit wmrfae v @ faer e
T /A el 2, qfFa g gl aw
¥ gZH 9T T®T 4 qAGT B | OF
faag o7 gaf TR FET FA7 ¥
ar )Y ww7 ag g v grarn
AT F7 F FIT FTAT A4 9, AT A
wrar frawraare mag gt fa
gufeT 7gY M)

SHRI LAL K. ADVANI: M Deputy
Chairman, Sir, there are two aspects to this
probem. One is the problem of communal
harmony about which the whole House is
concerne and incidentally the issue of Jan
shedpur has been highlighted by the report
of a Commission of Inquir I feel happy that
the report of a Con mission of inquiry was
suddenly a
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sumed importance in the eyes of the present
Government which till now had been
mocking and ridiculing all Commissions of
Inquiry.

. (Interruptions)

SHRI MANUBHAI PATEL: Why? Gupta
Report and so many other Reports.
(Interruptions),

MR. DEPUTY CHAIRMAN: Order, order
please.

SHRI LAL K. ADVANIL: Mr. Deputy
Chairman, Sir, when this matter was raised
this morning, immediately I said, because I
found that though the Commission mentions
Jana Sangh which since 1977 does not exist
except as a small party perhaps, with which I
am not associated, but

(Interruptions)

AN HON. MEMBER: Bharatiya Mazdoor
Bangh.

(Interruptions)

SHRI LAL K. ADVANI: Sir. I knew that
the attack in this House would be on my party
(Interruptions) . Mr. Deputy Chairman, Sir,
so far as I am concerned, my party is
concerned, I said in the very beginning that I

would be happy if there is a full-fledged
discussion..;.

Wy gas byl Ele g ) L
Ul - L 5 Ao ke a W Iy
-4 U SN W ale U
w*l)

[ =it stevay qavEs g o Tar
g ATAT A &7 FwT e faar B

"wier 23 & 5o (g7 709 wrvAra
AAr gt war 2 (s |

MR. DEPUTY CHAIRMAN. Orde

order please
g5 ST YT F9F |

anagari Transliteration
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SHRI LAL K. ADVANI: 1 said that
my party would be happy if {here
was a full-fledged discussion on the
issue of communaiism itself, includ
ing  Jamshedpur, including  Aligarh,
including Moradabad. Sir it is signifi
cant that both these Commission of
Inquiry, namely on Jamshedpur and
on Aligarh, were constituted during
the Janata regime, but the Commis
sion of Inquiry on Aligath was wound
up, ity report was not brought before
the House. I regard communal riots
as a stigma on the face of the coun
try and my party would be willing
to make full contribution to ensuring
that riots in this country, come-to an
end, but, Sir, I submit that communal
riots cannot come to an and unless
they are insulated from partisan poli
tics and I am sorry to say that very
often.........

SHRI SYED SIBTE RAZI: He is
sidetracking the issue. s

SHRI LAL K. ADVANIL: I am not
sidetracking the issue. I will face it; T will
reply to everything.

SHRI SYED SIBTE RAZI: Now you are
trying to isolate the issue.

SHRI LAL K. ADVANI: During the period
1977 to 1979 riots, took place in Aligarh in
Jamshedpur, in Nadiad, in Sambalpur, in
Hyderabad. I would have welcomed a
Commission of Inquiry on all these riots. In
some it was appointed, but... (Intemip-tions).

SHRI SYED SIBTE RAZI: What
about this?

MR. DEPUTY CHAIRMAN: That will do.
SHRI LAL K, ADVANI: No, Sir. There
are two aspects as [ said.
it &g fend oot : e w7 qIFT
i g arar Tifgd il A 2

SHRI LAL K. ADANI: Communal
harmony, or national integration, is an
important issue. Just as communal harmony
and national inte-
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gration are important issues, political
integrity i also an important issue— integrity
in public life. I would not like the issue to be
used only as red herring to divert attention
from an issue that has been before the whole
country.  (Interruptions).  Therefore, 1
welcome a discussion.... (Interruptions) ... on
Jamshedpur.

ot wiw Wiga faw o grEEnh
A, AT T wAiH O & wg o0
(awa) Wz w11 , wa aarey |

MR. DEPUTY CHAIRMAN: Just a
moment please.
(Interruptions)

SHRI PILOO MODY:

sfwet ®0w @wrad (wgreng)
aifaw, @ifam |

Antulay.

MR. DEPUTY CHAIRMAN: Mr. Hegde,
please go on.

SHRI PILOO MODY: Antulay.
(Interruptions)
SHRI RAMAKRISHNA HEGDE

(Karnataka): You call them to order. The
Leader of the House has completely resigned
to the situation— I am sorry both the Leoder
and the Chief Whip of that party are present
here—and what has been going on...
(Interruptions)

MR. DEPUTY CHAIRMAN: Order
please.

SHRI RAMAKRISHNA HEGDE: I do not
understand why our friends on the other side.
(Interruptions)

SHRI PILOO MODY:
(Interruptions)

Antulay.

SHRI J. K. JAIN: Prom the way he is
shouting, it appears that some ¢ has entered
the House. Look at what he is doing.  Look
at that *

SHRI PILOO MODY: Antulay.

*Expunged as orderg
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SHRI J. K. JAIN: Send him to a
(Interruptions)

SHRI SYED SIBTE RAZI; I am sorry to
say Piloo Mody*

SHRI J. K. JAIN: Is it the deco
rum of the House the way this gen
tleman is ? He is I
say that and I charge that he is
Sir, how are you tolerating this?
Can't you stop this? Is it decorum
of the House?

«ft geawafa : 3 qaé af gar
&Y )
SHRI N. P CHENGALRAYA NAIDU

(Andhra Pradesh) Please call a .He has
gone

SHRI J. K. JAIN: Send him to
(Interruptions)

MR. DEPUTY CHAIRMAN: Pleas go on
Mr. Hegde.
(Interruptions) If you do not
want to say, let me proceed further. I am
hearing  you. Please go on.

SHRI RAMAKRISHNA HEGDE: Sir, my
point is this.
(Interruptions)

MR. DEPUTY CHAIRMAN; II anything
unparliamentary has been said, I will look
into it.

fraq ar afew 1 (sasam)

SHRI RAMAKRISHNA HEGDE: Sir, I
cannot understand the totally unjustified
misaprehension of the friends on the other
side about the opposition not wanting also a
thorough discussion on the Enquiry Com-
mission Report. But I do understand this
sudden sharpening of their reflexes on this
particular  issue.  (Interruptions)... Your
reflexes have been suddenly aroused.
(Interruptions) ... We are equally exercised
over the findings of this Commission, but we
do not know what exactly are

d by the Chair.
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the contents in the report.
depending upon the press report*,

SOME HON. MEMBERS: No, no.

They are

SHRI RAMAKRISHNA HEGDE; How do
you know? As long as a copy of the report is
not placed on the Table of the House, we
cannot accept whatever they are saying.
(Interruptions) Sir. Jamshedpur was not the
only place where communal riots had taken
place. It goes to the credit of the Janata
Government that when it happened,
immediately a Commission of Inquiry was
appointed. (Interruptions)... We do not want to
bury the reports of the Inquiry Commission. It
looks only comical on their part that having
burnt all the Inquiry Commissions' reports
such as the Shah Commission, the Gupta
Commission and so on  they should
be showing a copy of this report ---------------
(Interruptions)... Now it looks very comical
on their part to demand a sudden discussion.
We are for the discussion: let the report come
for discussion. Jamshedpur as compared to
Moradabad, was nothing. How many
communal riots have taken place during the
last one year? (Interruptions)

MR. DEPUTY CHAIRMAN: I would like
to tell hon. Members that we shall now
adjourn for lunch. In the meantime, during the
lunch period, I will consult and convey the
feelings of the House to the hon. Chairman
and, if necessary, I will have a discussion
with the various leaders of the parties in the
House also. Perhaps notice for Calling-
Attention have also been received by my
office this morning. We shall consider it as to
in what form and in what phraseology we can
raise it sometime afterwards—not today.

SHRI DINESH SINGH (Uttar Pradesh):
Sir, may I make one suggestion? Since the
Minister of State for Home Affairs is here I
would request the Government to place a;
copy of the report as early as possible on the
Table of the House.

[RAJYA SABHA ] on the Table 224

SHRI PRANAB KUMAR
MUKHERIJEE: This report cannot be laid on the
Table of the House. It can be placed in the
library for the Members to see.

SHRI LAL K. ADVANI: Very many
documents are circulated by the Government of
India. So, even this document can be circulated
to the Members.

' SHRI PRANAB KUMAR MUKHERIJEE:
These are two different things, I am objecting to
laying it on the Table of the House.

MR. DEPUTY CHAIRMAN: I hope the
Home Minister will make it available in the
library.

PAPERSLAIDONTHE TABLE

I. Reports of the Monopolies and Restrictive
Trade Practices Commission in cases of (i)
M]s. Swadeshi Polytex Limited, New Delhi,
and (11) M|s. Brooke Bond India Limited,
Calcutta and related papers.

II The Delimitation Of Council Con-
stituencies (Andhra Pradesh) Amendment
Order, 1981.

THE MINISTER OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI P. SHIV
SHANKAR): Sir I beg to lay on the Table:—

I. A copy each (in English and Hindi) of the
following papers, under section 62 of the
Monopolies and Restrictive Trade Practices Act,
1989: —

(i) Report of the Monopolies and Restrictive
Trade Practices Commission under section 21
(3) (b) of the said Act, in the case of M/s.
Swadeshi Polytex Limited, New Delhi, for sub-
stantial expansion of its capacity from 6100
tonnes to 12200 tonnes per annum for the
manufacture of polyester staple fibre at its
existing local tion in Ghaziabad and an Order
dated the 29th August, 1981, of the Central



